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No. 686/162/XXI1-B/C.G./15. — In exercise of the powers conferred by Section 23 of the Family Courts Act,

1984 (No. 66 of 1984), the State Government, after consuitation with the High Court of Chhattisgarh, hereby, makes the
following amendment in the Chhattisgarh Family Courts Rules, 2007, namely :-

AMENDMENT

In the said rules,-

In sub-rule (1) of rule 8, for the words “or minimum experience”, the words “and minimum experience” shall be
substituted. '
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